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        Annexure B 

Cost - Benefit analysis of the proposed amendments 
 

Amendment to the Regulations 
Amendment Cost Benefit 

A. IBBI (MODEL BYE-LAWS AND 
GOVERNING BOARD OF 
INSOLVENCY PROFESSIONAL 
AGENCIES) (AMENDMENT) 
REGULATIONS, 2019 
 
In the principal regulations, in 
regulation 5, for sub-regulation (8), the 
following sub-regulation shall be 
substituted, namely: - 
 
“(8) An individual may serve as an 
independent director for a maximum of 
two terms of three years each or part 
thereof, or up to the age of seventy five 
years, whichever is earlier.” 

 Will enable the IPA to have 
access to a larger talent pool. 

B. IBBI (INFORMATION 
UTILITIES) (AMENDMENT) 
REGULATIONS, 2019 
 
In the principal regulations, in 
regulation 9, for sub-regulation (7), the 
following sub-regulation shall be 
substituted, namely: - 
“(7) An individual may serve as an 
independent director for a maximum of 
two terms of three years each or part 
thereof, or up to the age of seventy-five 
years, whichever is earlier.”  

 Will enable the IU to have 
access to a larger talent pool. 

C. IBBI (INFORMATION 
UTILITIES) (AMENDMENT) 
REGULATIONS, 2019 
 
. In the principal regulations, in 
regulation 21, after sub-regulation (2), 
the following sub-regulations shall be 
inserted, namely: - 
“(3) On receipt of information of 
default, an information utility shall 
expeditiously undertake the processes 

 The amendment in the 
Regulation 21 will ensure 
that the intended benefits of 
this regulation accrue to 
creditors on occurrence of a 
default. 
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Amendment to the Regulations 
Amendment Cost Benefit 

of authentication and verification of the 
information in the following manner: 

i. Information of the submission of 
default by the creditor shall be 
successfully delivered to the 
designated computer resource (as 
provided in IT Act, 2000) of the 
debtor in the following order of 
preference:  

a. registered with the IU by the debtor, 
failing which,  

b. that recorded with any other 
statutory repository as approved by 
IBBI, failing which  

c. that communicated in the Form C 
submitted for the default, failing 
which  

d. that through RPAD (Registered 
Post with A/D)/Speed Post to only 
one communication address from 
the preference as established above 
for the designated computer 
resource.  
 

ii. The process of verification and 
authentication will be completed with 
the IU recording authentication by the 
debtor with either acceptance or dispute 
of the default. On the expiry of the 
period of authentication as specified 
under the Technical Standard 
guidelines, the information shall be 
deemed to have been authenticated.” 
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GAZETTE OF INDIA 
EXTRAORDINARY 

PART III, SECTION 4 
PUBLISHED BY AUTHORITY 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA 
NOTIFICATION 

New Delhi, ….March, 2019 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA (MODEL BYE-LAWS AND 
GOVERNING BOARD OF INSOLVENCY PROFESSIONAL AGENCIES) 
(AMENDMENT) REGULATIONS, 2019 

 IBBI/2018-19/GN/REG __- In exercise of the powers conferred by sections 196, 203 and 205 
read with section 240 of the Insolvency and Bankruptcy Code, 2016 (31 of 2016), the 
Insolvency and Bankruptcy Board of India hereby makes the following regulations to amend 
the Insolvency and Bankruptcy Board of India (Model Bye-Laws and Governing Board of 
Insolvency Professional Agencies) Regulations, 2016 namely:- 

1. (1) These regulations may be called the Insolvency and Bankruptcy Board of India (Model
Bye-Laws and Governing Board of Insolvency Professional Agencies) (Amendment)
Regulations, 2019.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the principal regulations, in regulation 5, for sub-regulation (8), the following sub-
regulation shall be substituted, namely: -

“(8) An individual may serve as an independent director for a maximum of two terms of three 
years each or part thereof, or up to the age of seventy five years, whichever is earlier.” 

Dr. M. S. Sahoo 
Chairperson 

Insolvency and Bankruptcy Board of India 

Note: the Insolvency and Bankruptcy Board of India (Model Bye – Laws and Governing Board 
of Insolvency Professional Agencies) (Amendment) Regulations, 2016 were published vide 
notification No. IBBI/2016-17/GN/REG001 on 22nd November, 2016 in the Gazette of India, 
Extraordinary, Part III, Section 4, No. 421 dated 21st November, 2016 and these have been 
amended previously on 11th October, 2018.  
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Annexure D 
GAZETTE OF INDIA 

EXTRAORDINARY 

PART III, SECTION 4 

PUBLISHED BY AUTHORITY 

 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA 

NOTIFICATION 

New Delhi, …..March , 2019 

 

  

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA (INFORMATION 

UTILITIES) (AMENDMENT) REGULATIONS, 2019 

IBBI/2018-19/GN/REG __-In exercise of the powers conferred by section 196 read with 

section 240 of the Insolvency and Bankruptcy Code, 2016 (31 of 2016), the Insolvency and 

Bankruptcy Board of India hereby makes the following regulations further to amend the 

Insolvency and Bankruptcy Board of India (Information Utilities) Regulations, 2017, namely:- 

1. (1) These regulations may be called the Insolvency and Bankruptcy Board of India 

(Information Utilities) (Amendment) Regulations, 2019.  

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the principal regulations, in regulation 9, for sub-regulation (7), the following sub-

regulation shall be substituted, namely: - 

“(7) An individual may serve as an independent director for a maximum of two terms of three 

years each or part thereof, or up to the age of seventy-five years, whichever is earlier.”  

3. In the principal regulations, in regulation 21, after sub-regulation (1), the following sub-

regulations shall be inserted, namely: - 

“1 (A) The processes of authentication and verification of the information of default shall be 

undertaken by the information utility in the following manner: 

i. Information of default shall be successfully delivered by hand delivery or by post or by 

electronic means to the debtor in the following order of preference:  

a. Details of debtor registered with the IU by the debtor himself, failing which,  

b. Details of debtor recorded with any other statutory repository as approved by IBBI, 

failing which  

c. Details of debtor communicated in the Form C submitted for the default.  

  

 

ii. The process of verification and authentication shall be considered to have been completed 

with the IU recording authentication by the debtor with either acceptance or dispute of the 

default; or on the expiry of the period of authentication as specified under the Technical 

Standard guidelines.” 
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Dr. M. S. Sahoo 

Chairperson 

Insolvency and Bankruptcy Board of India 

 

Note: the Insolvency and Bankruptcy Board of India (Information Utilities) Regulations, 2017 

were published vide notification No. IBBI/2016-17/GN/REG009 on 31st March, 2017 in the 

Gazette of India, Extraordinary, Part III, Section 4, and were subsequently amended vide No. 

IBBI/2017-18/GN/REG016 dated 29th September, 2017, vide No. IBBI/2017-18/GN/REG 029 

dated 27th March, 2018 and vide no. IBBI/2018-19/GN/REG034 dated 11th October, 2018. 
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